FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution 7)_}
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
VIVANTA LABORATORIES PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor VIVANTA LABORATORIES PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 06-02-2017
3. | Authority under which corporate debtor | Registrar of Companies, Hyderabad
is incorporated / registered
4, | Corporate Identity No. / Limited Liability U24304TG2017PTC114490
Identification No. of corporate debtor
5. | Address of the registered office and 8-3-229/D/97/4, Flat No.401l, Jubilee Hill
principal office (if any) of corporate County, Road No-11, Jubilee Hills Hyderabad
debtor TG 500045
6. | Insolvency commencement date in respect 02.12.2021 (Initially the Hon'ble Tribunal
of corporate debtor admitted the matter on 30.09.2021 and the
same was modified vide in LA No. 6560f 2021
dated 02.12.2021 directing the undersigned IRP
to start the proceedings by issue fresh
publication)
7. | Estimated date of closure of insolvency | 31-05-2022
resolution process
8. | Name and registration number of the | PAVAN KANKANI
insolvency professional acting as interim | IBBI/ IPA-002/1P-N00368/2017-18 /11062
resolution professional
9 | Address and e-mail of the interim | #302,3-6-140/A, 3 Floor, City Centre,
resolution professional, as registered with | Himayat Nagar, Hyderabad - 500 029,
the Board Telangana.Email: ippavankankani@gmail.com
10. | Address and e-mail to be used for | Pavan Kankani, IRP-Vivanta Laboratories
correspondence ~ with  the  interim Private Limited
resolution professional #302,3-6-140/A, 3+ Floor, City Centre,
Himayat Nagar, Hyderabad - 500 029,
Telangana. Email: cirp.vivanta@gmail.com
11. | Last date for submission of claims 16-12-2021
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link:
(b) Details of authorized | https://ibbi.gov.in/home/downloads
representatives are available at: Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the VIVANTA LABORATORIES
PRIVATE LIMITEDon 30-09-2021 (date of receipt of order by IRP 06-10-2021).However, as per
the directions of NCLT the proceedings were restarted with effect from 02.12.2021 basing on the
disposal of Application filed under Section 12A of IBC, 2016 by the Applicant/Operational
Creditor.

The creditors of VIVANTA LABORATORIES PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or beforel6-12-2021to the interim resolution professional at
the address mentioned against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA.

s [ S

Submission of false or misleading proofs of claim shall attract penalties.

e

PAVAN KANKAN
IBBI/IPA-002/IP-N00368/2017-18/11062

Date: 06-12-2021
Place: Hyderabad




Beotigaedo 7. Gaonb 2021

B D

s oanina == = C 401 el =

‘ _a-a'ﬁ dg-uémﬁ- Wh{‘yﬁﬁr&bﬁaﬂ&ﬁémwlh
15 MMM&&"W Srte | HLIZNE Guitor M gopl & sy
- lde” | snmszmesd s S e @i =D
fehe o ﬁ&écﬁ-&ﬁzﬁi;af&:&
] 2 afeimay. B - BRI EE PrelnTon
T ioe ion GBE Toeg 32 oieam | BpSNR
T b TE% soen

[5.| 7% oG o Ggaor Sugoss, | 3o 502 1-6- 1502,

~ e B g&uv:é‘« ~ Toorbrmens
o, Tidpess  fprede  ZRbts | E m-m B
10| Sospest Begd mwm o

M p
| PEE. 2o D A--140n I8 woR [ -
| Do, ErdininBas . Dol WO
| Bcemtnes e Mimmdl adnp bty

,1t? M&mﬁm ot B8 X

foree

;@M

Mmmmh cpa
s de mxnmﬂﬁ R

ﬁg‘-&'
| amzrie wyﬁu bl
"’bap 18> @-x‘f M "-*¢¢3fr
osns aaas, Boarto Tocdsats Sgess
[ X e o PESe owd Se 0D DoEod

sl B - SR US BOEY af

>3




TUESDAY, DECEMBER 7, 2021

AW FINANCIALEXPRESS.COM

- FINMANCIAL EXPRESS

i ic Sono unceTsn t
fUrdar Aespkion B o the Fedvency 7 Bakuzay Boanicf ndE
{rschangy Rescluion Prooess for Copivale Pesis ) Requleficns Z0¥L
EOR THEATTENTION CF THE CRIEDITORS OF WNANTA LABCRATORES PROVATE UMTED

= |

2 == - - N = Fom L L s NER = :
St DOhE———— 1 WA CABORETLITES PR T ==
Dae diunq:ra:m T Copords Delmar HaE0T
3 | Rathoriy Undsr Which Coporee Deir 15 | Begerar of Companies e aaat
Incopraed | Regsiasd = ; B TR, |
| Coparas dey NoUimiad Lisbiy LA RT N FT L
idenicaion No_ofcopaae delter s :
| Address o the Redsiasd Oficeand Prindpel EaieTTi4 Fist Mool Jubles Il Qoungy
Cfoc (F any) of Capanac Dckier Foge M-t Jubl se Hils Fy:mmc T3 ELSE

| aherty morenanal Gk £ e ciCapa Debr| 1212 A00¢ (Ingily the Honile Triunal admated themater
on AL * and the samewa smoFedvideinl AMa.
BnF A damd (2 2 A0 drecingthe underdgnet 1R
) mstatthepumahgawmiampbml

Esimeted dze d clsure of dhency TeTh fn procES) FEAm: S
Mame and mgEraton number of T PRIBMN AN
insoiwen oy professionsd A0INg &S IM0ETN BRI PN B DT L G2

| meoknion pofesaonal )

o | Address ande-mal of fes msrm mescuton] MILIE-SEA T Floa ey Cantra Himayat Maga
' professions, &5 ey eesd W e Board Hyderabad 510 29 Talangana.

Erral” ip pavankanbean iZigmalcom

| 10| Addees and e-mal 0 e used Tor Pavan ¥arka, |7F Swatalshoraones Frivae Limied

| | corme pondenos with T imnedme SF0L5-14EA T Floor, Ciy Canme Hrayst Mags
rescizmon Professional Hyderabead SO0 (2. Eangana

T EREEET—— - T

| 11] Lestedate i mbaission: of dams: TR

| 13 Crmss e of cmdtors, 7oy, undercizuse ©)] NotAocicste
of sub-secton (54 of secion 21, asosranad

wmmmmﬁuﬁ

13| Mames o bedwany FoEsioas denffiedsy hotApeicats

a3 o= Auhereesd Fepeeanime of Cosdiors

a cems (Theesmanes T sah dasj
14| 13} Felevart oS A D T e DD QMR OTERONTDaE
- ﬂmyﬂw-ﬁ Famakbly | Pyscd Addess fctArpicalte ———

Moioe = hemby gwen T D2 Natonal Compary Law Trouma has ordered T
| commesEmeniad 3 ooporais NSOVENcy rSSIUToN P mosssoimeVIVENTALASOR ATORIS
| PRNATELIMITED on 30-09-2021 {dats of meeipt of andar by 179 05-10-2021) Howeve:, a3
#edrecions o HOLT S pmeedngs wararasiariad wih efiactiom 021 2202 10asng on e
deooss of Sppicamon fad under Secion 124 of 3, 2016 by Se ApoicaniOps=mrona
| Cmdior

 The crediors of WIVANTA LASTRATORIES PRIVATE LIMITED are harany calad upon 0
=uybit SeaT cain s with proof an o Dafore1 5-12-202 1 1 fe intenm ressiuon professiona a
she add=es menzonadaganst entry Mo, 10,

The fnancal crecditors shal sbmit Har daims wih proof by elecronc means anlw. Al ot
wradiors may sudmi e damswihi oroaf n parson, Dy posior by seconic maans.

A fnanca oedior belonging 0 a <ass as lisked aganstiha emy o, 12, znal ndcae i3
| chaics of aufiorsed moreseniaive Fom among T2 Tres insoancy profzssiongs lisisd
| aganst ensyNo. 13 fhacias arhoiedrapmsamatve of e classjspeciycass] mForm TAL
| Subnission of SH=a or shead ngpmofs ofciam shall atmct penalfes.

| Dae @edzaoz PAVAN KANKAN
| Pracec H ydermbad 1S5 VIFA-D0 ZNP-NOUSE S201 T 1811

]




